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( Open court) . 

CEi'ttRAL ADMINISTRATIVE TRIBUNAL 
ALLAHABAD BENCH. ALLAHABAD. 

Allahabad this the 23rd day ef January. 2004. 

original Applicati 

Hon'ble Maj. Gen. K.K. Srivastava. Member- A. 
H n'ble ~r. A.K. Bhatnagar. Member- J. 

R.K. Mishra a/a 63 years, 

s/o Sri Dulare Lal Mi~hra 
R/• 242. Kushtiy~n.. Jhansi • 

•••••••• Applicant 

counsel f~r the applicant:- Sri R.K. Nigam 

VERSUS -~----­ ' 

1. Uni n £ India threugh the Genera! Manager. 

central Railway. Mumbai v.T. 
' 

2. Senier Electrical Engineer. Central Railw&y 

Werksh~p. Jhansi. 

• •••••••• Resp nd~nt~ 
- 

counsel£ r the resp ndents :- Sri G.P. Agarwal 

0 RD ER 

By Hon'ble Maj. Gen. K.K. Srivastava .• Member- A. 

In this O.A filed under section 19 £ Administrative 

Tribunals Act. 1985. the applicant has rayed £ r quashing 

the impugned rder dated. 13.11.1998 which is a ferwar4ing 

letter threugh which the enquiry rep rt was sent t the 

applicant. The applicant has als~ prayed for releasing 

all ra oenef i--e--s-a-nd -a 1 se ~\!Ill back- -wa-ges from 

the date ef rem•val to th~ date of reinstatement and 

thereafter full pen sf.en and all the conseq~ential iirx::ears. 

fixati n f pay ~tc. al ngwith penal interest at the rate 

ef 18% duly c mpeunded. 

/ 2. Learned counsel for the respondents inviting euz 

attenti n te order dated 05.03.2002 filed al ngwith 

M.A No. 2000/2002 submitted that the O.A has been 
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rendered infructuous. The learned couns 1 alse submitted 

that in view of the Railway B rd's letter dated 05.03.2002 

the i!.pplicant ba s been paid an am unt £ Rs. 45076/- vide 

c.o 7 N•./PF/ACII/2102:58 dated 25.03.2002 and thus no m re 

claim of the applicant remains to be decided. 

3. The learned c unsel for the applicant on the other 

hand submitted that the c py of the letter dated 
l- 

25.03.2002 by which it is alleged that the payments have 

been made to the applicant has not been served en him. 

The learned ceunsel fer the applicant has further submitted 

that the settlement dues of Rs. 45076/- stated te ·have been 

paid by the resp8ndents does n tapper te be correct. In 

fact the applicant is entitled fer much m-re than the 

alleged am unt paid t• him. 

4. we have heard counsel fer the parties and perused 

rec rds. 

s. In view ef the Railway BGard's rder date8 05.03.2002 

and the rder dated 25.03.2002 regarding payment, we are 

ef the view th~t n thing re~ains te be decided in this O.A. 

we direct the respendents to supply a copy of the order 

dated 25/26.03.2002 alongwibh details •f payment made t 

the applicant. If the applicant is net. satisfied with the 

same, he may pursue f r the remedy un er the pr@vi.sions f 

law. The o .A stands disp · sed ef • N• ce-s.ts·. 

Me~~ J, 

/Anand/ 


